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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED 1SSUE OF NEWS!NINT QLOTAS
TO FICTITIOUS NEWSPAPERL AND PLRIODI-
CALS

MR. SPEAKER Shri Atal Bihari
Vajpayee

SHRI SAMAR GUHA (Conto1) bir,
we have not received the statement

MR SPEAKER It iz not with me
also .

st wew fagrt aredadt (vifrae) -
wzae #ft fasrd
THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI 1

K GUJRAL) On my file I have got
a cyclostyled copy

MR. SPEAKER Our offive has not
received it Perhaps 1t :s sull in your
Ministry

SHRI I K. GUJRAL I am very
sorry Sir What happened was that
it was received last rught and we could
finalise 1t only in the morning The
copies may have bren submitted 1 few
minutes ago

MR SPEAKER There is no use the
copies beihg submittcd just now At
least it should come t, the Spcaker
The statement hag come too Jate

SHRI SAMAR GUHA
taken up in the afternoon

MR SPEAKER Mr Vajpayee

ft ww fagd sl : F
wfrasrfn are gz 8 o faww
¥t ot g ot garwr el oy
s framy g oY s v g fr
g ¢ T F UF qR0T X

“oN% Wrft  gwreTTowt aey
qfrwg! ¥ o@er® sTaw w1 ¥y
feg ang & swrer”

It tan be

APRIL 30, 1974

fictitious newspagers
ete. (C.A)

SHRI 1. K GUJRAL- Newsprint
quota to new newspapersiperiodical
18 allotted only after it has completed
certain formalities These are:

a4

Firstly, 1t has to get the proposed
title of the publication cleared accord-
ing o procedure laid down in the
Press ang Registration of Books Act
by making an application through the
district authorities in whose jurisdic-
tion the place of publication romes
After the title has been cleared, the
intending publisher has to file a dec-
laration, agaip through the district
authority concerned, for bringing out
the publication

Newsprint allocation to newspapers|
periodicals 13 made by the Chief Con-
troller of Imports and Expoirts on the
recommendation of the Registrar of
Newspapers 1n accordance with the
Newsprint Allocation Policy announ-
ced in the form of a Public Nouce
each year The Registrar of News-
papers before re.ommending the
newsprint quota, cnsures that the
Priss and Registration of Books Act
formalitics have been cnmpleted Nu
new sprint quota 1s allo*ted to & news-
paper periedical until these formalitie;
have been completed

Subject to the provimuns of the
New sprint Allocation Policy in a given
heensing period, the presen’ practice
15 to allot an imtal quota ol news
print to a publisher for a proposea
publication also In the case of 2

equivalent to 75 per cent of the valuc
of the Lnported newsprint applied
tor is to be furmsbed by the
sher The bank guarantee is releas-
ed only after the publisher has fur-
nished performanie particulars for
the first three months of publication

as lald down in
cmmunmmuhmﬂ-
ted with the applicstico. The pud-
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iisher has also to furnish an Income-
tax Verification Certificate or Exemp-
tion Number obtained from the proper
authority.

Where the circulation of a news-
paper has been checked by a Circula-
tion Team of the Registrar of News-
papers and assessed at a figure lower
than what is claimed, the lower asses-
sed circulation is taken into account
in calculating its newsprint quota.
Quota already jssued to a newspaper
during the previous two licensing pe-
riods is also readjusted on that Lasis.

It hag come to Government’s notice
that some publishers, who have ob-
tained newsprint quota after complet-
ing the required formalities, have not
.come out with their publications.
There have also been instances of
publications in receipt of quota having
been subsequently foungd to be non-
existent. Such mal-practices get
deteched only when a circulation
4eam of the Registrar of Newspapers
undertakes a periodic check of the
place of publication and makes a re-
port, or a specific complaint with do-
_coumentary support is received. When
a case is detected. the publisher con-
cerned is asked to account for the
newsprint quota he has obtained, It
he is not able to do so, the case is re-
ferred for investigation to the Enforce-
ment Branch of the Office of the Chief
Controller of Imports and Exports.

1f, in order to prevent such mal-
practices, a decision were to0 be taken
not to issue newsprint quota until
_after a proposed publication has heen
proved to be in existence for a pres-
_cribed minimum period, bonafide pub-
lications would also be affected. They
would have a genuine grievance that,
~without an initial allocation of news-
-print, it would not be possible for
them to come .into existence. How-
ever, in view of complaints of misuse,
“the procedure for allotment of news-
-print to new publications is under re-
‘view and will be announced in the
Newsprint Allocation Policy for the
11974-75 licensing year.

VAISAKHA 10, 1896 (SAKA)

fictitious news=
papers etc. (C.A.).

I shoulg like to assure the Honour-
able Members that Government are
painfully conscious of the resort to
misuse of newsprint by unscrupulous
elements. Instances of such misuse,
when they come to the notice of Gov-
ernment, are taken up for appropriate
investiga‘ion and action. The circula-
tion teams of the Presg Registrar are
limited in number and normally a
place of publication can be visited and
checked only once in three years or
so. To make the circulation checks
more effective, it was decided recently
to decentralise the system ang circu-
lation officers have now been posted
one each at the regional centres of
Bombay (covering the western region)
Madras (covering the Southern re-
gion). Calcutta (covering the eastern
region) and Delhi (covering the nor-
thern region).
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The evil, however, can be effectively
checked only with the co-operation of
the newspaper industry itself, News-
print quotas are allotted only to news-
papers, including proposed publice-
tions, and any misuse of quota can
only be with the connivance of pub-
lishers. I may also add that the news
published in ‘Economic Times’.of yes-
terday hag been taken notice of and
C.BI1 hag been asked to conduct
necessary investigation.

SHRI SAMAR GUHA: On a point of
order. In the last sentence, it has
been said....

MR, SPEAKER: I am not allowing
any point of order during call atten-
tion. Your name is already there.
When your turn comes, you can speak
on it.

SHRI SAMAR GUHA: This is quite
relevant.

MR. SPEAKER: When your name
is there amongst the Members, you
can put forward that point.

SHRI SAMAR GUHA: I want to
make a submission., It is not a point
of order. The news referred to other
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[Shri Samar Guha]

officialg alsg in the Ministry o Com-
merce as also of the STC in Bombay
and Delhi. This is not concerned
only with the Registrar of News-
papers. I am telling that this does
not concern only the Minister of In-
formation and Broadcasting, it con-
cerns the Minister of Commerce also.
That is my point.

MR. SPEAKER: Please do not take
the time of the House.

SHRI SAMAR GUHA: The officials
of the STC and the Ministry of Comi-
merce are also most concerned. You
please consider whether this is rele-
vant or not. He ig concerned only
uptc the point of Registrar of News-
papers.

MR. SPEAKER: I have made ob-
servations on previous occasions. The
only Minister to whom it is addressed
replies to it. The Minister who ig
addressed in the present case is Mr.
I. K. Gujral.

Now, Shri Vajpayee
st wew fagrd s o
Frad fafreeT agt 2rar a1 #=a1 g

qEqR WEIT, I F H@AL FAT
&I AT FHT AT AT E 1 IFCOTHERET
oF HT HEAR A Fi0d a5 3 2
FE AT A9A ST AT HeAT T ¥ T
fou faaw gt @ &1 TRl a% HEard
FTUS FT qaTH & 9 BT Jeq & 214 AT
AT 3 AT qaT 7 W @ T
faws <€ &1 7 ITTEH FT AHAT
=q THA I3 T AT FIfF a7 TH
SATAETT FI9T § TIT §AT &Y 2 |
afraag @ g fx gw mead 9
F1 937 AR AT =T Tifge 9 oo
R F IAAI AGN BT TR | T T ;AT
7 Famii § T0T A ATT FIOIFT A
FITT HT HIA 3T H B1F G & AZA 77 |

gW @Ml FT 48 92 & a7 Aload
g 2 fa ST F a<TRT 9T wEA
FOACTIEA 31 gAR 2 Hi<-fafaw

etc. (C.A).

FTNIIT 39 IBH ¥ THFR FT @ 2
I W@ FET At gear sat
213U gEar ) FET FT FAT g
AR MIT TR F [AT 3d aR 7
HI1E CF fafq 7 qoar MR E U8B
T gy faea 21 & 54t wAlRA A
ST AW G a8 Tyl aw I g fw
Farer & @A FHT HGAR FAT T2
gar & A1 fafor st A @z
zfen FTORAT mow d§ @e ¥ F
AT N g/ SHIT 3T 9= Wr g v,
g 2 9T T93 AT BT Qe
FETH?

RI AT 4 & AT FOrAIW A
T § SuFT famwor & & frar st 27
qdt ngea 7 F31 fr gafr afFwar &
ZASHAHATF AT A S
ag o aAr f 39 § etgfaat grasdr
afea ag fageT og 2 fa arafagi &
fac wzarsrAY IR &1 & T@r g
21 63T 1973 &1 TF FIAF G T
# FRFTH AR IS4 TI09T, T 357
FLWIF

Newspapers claiming circulatiors
of 2,000 copies are not required to

submit a Chartered Accountant’s
certificate in support of their claim.

A & 9 FIg ard feard 1€ 21
TAAT T AT T TP AT 2
The Bank guarantee ig released
only after the publisher has furni-
shed performance particulars for the

first three months of publication
certified by a chartered accountant.

Wil AZIRA & § JMT TFIA TTEIC
fatd €1 9T OF qAA F IATH F
w% £ {7 foay agaeT 2 gL aF §
37 ART UFTIIT 7 dfcfEFe TEf AT
ST 7YX WIS WG wE @ 8 wh
Al @ 1§ 3@ § FIA qO1 g4 A
aag 7
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Qkr srrarc Pt afere oY &
Y frerad At & av wfy it oA
€, ¥ et QA ¥ i
gres %2 @ §, won 7 i § whe A
#x @ ¥ | 37k forg wramamd ¥ waarQ
WIS JAT OF T AT My § W
WA wok P aqw I
»7 wftew, Q8o 2o wo & Fmatea ¥
a5 rforog qarag & wfgerd WY
wifae § 1 ag oF aT1 Wi T AW
aqrd 1 ag S g FE gaR e drourde
¥ vt  fr a7 s & Bfes oY a9
gag Ffoma wrdw &1 et &
uwt far Z g i TRpTET A E

Incidentally malpractices indulg-
ed m by certain individuals in the
Bomimy Office of the State Trading
Corpuration have also been urear-
thed Here it is allged that two offi-
cials handiing allocation of news-
print s¢t up an agency of their own
and suld newsprint for a premium.
The agency, it is stated, operated
from the STC office itself,

a¥o Zlo WYo ¥ ZTv A Er ag =Y
arg a4 &1 foeg aTry & aE g
337 § 7995 79 § 1 7 3 fewA § e
gUITT Mo EYe HTo 7 MAT R, WAL
T 2 AT Ew wed fAag R am
agx ¥, qrRy ¥ 1y fRAT qvA e
™ TR AT g & & wer
wrew ¥ wewm owen §Fofe oW
IE U Aeaew § 050 Yo Ao WX
Aoy §FAm 7 |1 A ?

M gz T fem ¥ fw i
A9 & woaT ¥ ow ek 0y T
Ao fir few smare o1 o feeem
& sy wigen § e o ow v S R
S1E yTirET ooy v & FF FaeT eERe
forra & 3aiy wrrey evar fey € Wit
W & srare oy spwhire foray way & ¢

VAISAKHA 18, 1898 (SAKA)
i N | P
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AT ¥ 21- 7- 7397 Q% Jawwd
fdt | g Tl ¥ 99 w7 Jover
g dy :

“Mr. Gujral said that the Govern-
ment would launch prosecution
against thoge indulging in malprac-

tices with the newsprint circulation.
Checking will be stricter.”

I¢ 21 ATE 1973 FT &1 &1 3417
&, X v § W Ry it
1974F w7 wg WE s gw ¥aew
arga § fr wgawe ¥ wiwd I fag oy
% ot 7 frr T &7 Hywrwgm
fet oy are® & wdi ww waEar S
T & | ¥ 1 waarT @ A, a A
gEATT AT AR e W @@ & feedr
T oF waare g o 1 & s g,
15 g7 ¥ TOT=T AT BvN AfEs I
50 gwre Agewr fran T FOT A
LA DU

ot ydferan wg (erads gEe) ¢
¥ ar wma 2 7

=t wew fagrd wgw) -
am gre &ifsw | ¥ T vwrgom ) &
am 7@ @ &m0 ww =9\
AT a7 T alirr we we § )

& s wge g s sqr e w1
¥ qfteds b @goom & wiwl Wt
TR T AR UTHE I &
feg ST #? ¥ Wt v T ERe feTe
feaTaT 37 uTETY 9T qRATAE A A7
UF ZTUEHIY GO AEAT O WY
T4 *F0 qAT & WG, W7 GHT AT
wei ¥ foo &ard ? & qo W §
famAiocen wHE? W e v oy
e farerge T8

T WY welr wgiew 340 fn ~qufie
% oo siciveror ek . gar-



a1 Newsprint to “APRIL 8, 1974  fdtitions nswegepers
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W, TR AP, e (Ao
WX gae o e, TYHY wiafufiat &
-dradrer st & forg wYE afifly ol
€ squrea §ar At ? Pafew s
- qAfE WT AT 7 WY , qHe e e
T W A 4R W], 6] e
¥ F A RwwE ¥ R
e T@ IR WA AT @
T Qa1 §, P it = e T
€l ¥, feroeds ® gy wvii TR
ey W W oW R
‘e F sk § R & wgwr g fr
Tt AEET KF T TETH OF |
. ot wre Wo MorTTH : WEIW WENW,
g ot wreAr Y TR & sarfE s
ft A ara v Sw ¥ gafees KA ¢©
ok ¥ ¥ Wi 7 O | feww
# Wt s aeere &y o= dtfen vt
¢ ow AT gt e o o O g W
wrt wg &feT vt § e fax WY
wriow g7 v@ § fo wrr & s
sy ¥t dfew &7 ar @® 1 1972
¥ ol 116 wEATTRY ¥ ot gk T
fie o oo o fare & o Ay
. St it oy st T@ ey g fay T v
fs vt agewn forgw fer mn
-t I Wy "yfive wreT v | e Ay
wwow 50077 gt gw ¥ aw ey
‘wiife TgP WY =2 fey 9T
Ffwwr 7k aft qfvww afy & f wn-
e wx & Jqvey wwlr § wite a
At omray ot § o

Fay % wyr pRrg Nfeweay § fe
TSR WTERYEI: Wi W

otwwC e | gERfaw R

wor St o g 1 o g ey oY
v ® faq w7 § fo owit @y
o HTCRT arad K awry wudfe
& TR IR & g Wi
e g T fafaedt Wi EEew
Fgw AF qEATHAG e w AT WA
TERTHET IF | TR (Aq Tz fY A
gmy feaig og & & TWa§ | TE
fag = fafcdy & wrq amr w06 qw
et § hewT woN Wgy § e e

qarfeRw g warH |

®ATE  FrT WA X qaferes
TRt vz fasieg | g7 T STl
gfem & a1 areg Wt givew wr WY
e a1 Awfwe € w1 Qg
farive ® w7 9T T IARTE 1 WH
faay ging FARr WET ¥ W
@&“ Q%o o Flo !T&i it
fafirr ¥ tetinfafod T o Srgr
drafea foed a7 mwa At gl g, =
7y fodr g2 a% g0 WET adT FT AHT
§ o= mifrivz &Y azfor @t aso qoras
w190 ey wit qerrEE forw, wfe
forfest & Fardrardt gt s gy
g e w1 W aff @ frag
A6 AR ¥ ) W F & 47
wrz § oy & 3o A Al @
& fwa &z wier & o s OO
&1 g g ar § Atw e
& wardy fufoer woy it 2t R Fe
ol ey Ferfeoy &1 g e &% 1 for
oY g furfe Fafrely @ wrw W vt
wr oy forar &, e 9 fr fodit 7
fod ooy & g W QAT WA W
& wy ot ¥ wry « Mfowy @ ww
fewer worc ot off § vob frme ¥ 7

v v vk o e gt 50
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TE FFz F G A F JRA9C &
et of =tz 71 0 & AR feaq &
femeoe & W< fawelt &1 dqr &
TE ¥ FAIEl § gW G QE AMA
Srewe § W a0 wy @ra 1 39 fag v
e wdal § gwfar #r qe0wT 739
Afewa g arei & |

fsrd w1 w1 &7 FOA ST E
g @1e ¥ fagard §, ag wriadr agad &
facgaa g & a7 afadr sy, TIE,
sfaaHoqmardry | Fena ¥ $7a7

ag 1 fF o1 77 w@aR faFas § 3
gger ferer o e wfeee T & sad
SATET WUT A0 | H(IF FATT (FaT
far &7 oot v gdr F37 {5 B waar<t
FI AE2T TFiFEZ F qrizfEre TG
g TR g @R fw AR wEr
fa'?':rr ‘T’Fﬂ' ¥ H FIEAT TG

Sn & mifsfeE: T—T"hg “F § At w%
f& o5 IFF (WATE 98 TEETE
faar & ar =47 ?

TFo e Hro ¥ qHAL T garfaas
S ATHAAT ST T F2T, T HFATT H G
T AT qT R FEse fFAT A7 W
agi &, 1A= orar  9H fawar 2

“Necessary action is being taken
by the STC to investigate whether
the concerned officials in the Bom-
bay branch are i, any way involved.
But in the mean time the officers
have been transferred from that
Section so that they can look into
it. The gentleman who made alle-
gations tp the STC has made only

VAISAKHA 10, 1896 (SAKA)

-~ either

fictitious news-
papers etc. (C.A.).

oral allegations although he promis-
sed 0 give documentary evidence,
He has not done so ag yet. I hope
the gentleman will do so at an.
early date.”

214

S ATART FNOFG AFAT AT
w12, F FAA A, ¥ A==
eIl AT f5HH THo Eioto HTT
R e fafaed faadt @ d ai
forad za F5IT 0N F AR T
fazi@ 1 ag a1z #wadr g faad
ary arfeet 9% T fFar strar § AR
WA w1 oew wa 2 (F e
Tz R fFaar fagaez giwr

ot wg faad (amwr) o oweEA
wereg, “uREifas zew |/ S @ax
BT Y ST OF fEed A1 WX 7 "eaAT S
FT oA f&=rT SrEar & | S9H F30
g

“A1l least 25 per cent of about 3000
newspapers and periodicals recom--
mended to the Government for issue
o” newsprizt quota are stated to be
ficiiticus narties or those who
sre hand in glove with certain cor-
rupt elemenis in officials agencies
who are adept in circumveitling

resulations and exploiting loopholes
thereof to make quick money™

# ga¥ we¥ W WERT § OFE
fe za¥ ST aga & TedR wra R
T 2, 25 Sfawd F1E wmEET qrer A
&, =T 25 afwd Fsiae TR wEary
FY faar waTd FR TSl afg TE
it & AT 987 T &L OF AAE B
Y T ¥, IEET A ANTE § AZ gL Al
aFar 8 |

a&r s ‘g9 g gfear, 1972"
T § 399 UF WAAaT ard & 2T
ZEF T99 T2 § Y gER AT A
Fal T & ¢ '
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“During 1971, there was a record
increase of 128 in the number of
dailies or 18,1 per cent. The num-
ber of periodicals went up by 1182
or 10.7 per cent during the year.”

FT WA A TOET gEE-F A
TE QAT 1971 ¥ T IqF  IFd W
st 7 famr i fag 39 avg a8 9am
9T Fqi &1 ANHE 3 FT w9 fHaAT
%X, 3. ag far et fa,
famm st fw sr@eTd #1 ST AwiEe
faar war 3€ F 39q a8 25 Sfvm aF
TR TEETd F1 G6T 9§ wE ! W
AR A F A W OF T H I A

HeT wgeT AFgrafe 2297 wETAe
q&i &1 gw @rl A Ay & § )
FART 127 91 T §—15 g Fifadi
¥HFT 289X FIAET aF 1 ug
AIHET & | A § 9T "AgIET § ST
|G o ST A 59 6@ a1 waari
FT A 3T F AL TATLHT fardr—
o #y 27 fawifeal # ara 77 7@
E—FAT TTH(T F ATT STF] ATE ATTHIL
gfF T9w@T 77§ aF wEay w0
TAAZ A F e ¥ FaEiw fawRfo
SR P Re HE A R A R
T2 ? aify s ws A o glu-
Fifei = & w5 T §oras dm
AT 44T I AW wFARE A
famrfro F=a 27 | A1 3 WY FaE
AT wEEd &% |

FD A qg7 7 A9C FVTHT F
[T AT o7 FIT 2FALTT mH T 7
e § w7 feew & G o o o, ity
TME A F AT A EGL ARG
F A GUIT 9 | &Y, ST ey
@ AT AT A TN 3, g@aT gr
T3, fFR I F 7 gmam &
' ﬁ:ﬁa%arﬁﬁ, 1970 ﬁma’rrr‘f%
gowar T g #R o FfF @

APRIL 30, 1974
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Y & TAWH T AT & q¥8 I
g =u fag 37 g s Taw w7 g
T E SARr A WY s AR [\
& 1. 9 F9g JT AR A wreEEA faar
a7 f& JY FAIEr 2, dETR-TEl #
FIH FW a1 AL & ITFT AT
ars w6 eraEey A wfaftfkea  fen
.3 Afeq wrae Sfafafae ey
fear ? =AY wEA =, WMEANT Ty
&Y ST AT TR FUH  FUET § AAE
R Tqd IR Al A gorrer ML F
figems |

216

dr g wfay ¥eEz g fF ave
A A A A FQIE 1 A
FATATEL BAET § 1 AT fag gr
mﬁ%a‘raﬁaﬁlﬁ% fasrs @ s
aF FEAR) TGl FCT ar Blg a
& faens FEARET 4 F1 Afgwriar
T 41 fgema 2rt? TafaT a3 e
I I & I AT 9130 ) “eraar”
“graer’ “sfar”’ Qw0 ST omEAe § Q
I FI FIAAE A A GIATHAT 77T 3
Ffrs A/ F1 Tewr {RT WA @
Fifr 39 F 9% g9 ZAT T 1t
T & ALY HEL agmEd A %
E1E IR

W T AR g9 0 T 3T
TRTEY T AT & 0% TR I
&1 AT mﬁa.w & 0T OSIET AT
waiFT T g, TR A P A
g1 uF g 7 oo oE
1 QET HEEH X ST R(AE 7T [AET-
;AT 5 1 W VTR A9 AT §§,
W o WEE T G
famars 2 @ & afe ag a1 s afwm-
AT ATEHT &, T ST TR TEATD
gE erfrar & 3% sdwr F&0 A
@A 1 qFo o Hio H T We
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ESM AT EH F § ag Ay ;i Ak
A AAFT GCFR AT 3 qif a9
S qHTT-T §, T 99 <Y g,
A P AT HR [ G g
T A9GT FH ST @ & I9 #1 w1iw
e ¥ F1T faw gIm

SHRI 1. K. GUJRAL: I have seen

the allegation, ag my hon. friend, Shri
Madhu Limaye, has pointed, that 25
per cent of the papers allocated news-
print are fictitious papers. I think it
may be a hurried statement because
I do not think the situation is that bad
«or the dimensions of the problem that
serious. There ig malpractice, as I
have said in my statement. Now it
is being inquired into. My dilemma is
this. Thig House rightly has always
been very much concerned about the
freedom of the press ang rightly it
has always emphasiseq that any paper
which is brought out should be given
its quota. Even the Supreme Court
has said that under art, 19(1), natu-
rally anybody hag the right to bring
out a newspaper and therefore, he
:should be givep his quota for bringing
-out the paper. Our difficulty is that
if we do not follow that strictly of
giving newsprint to ‘anybody who
comes out with a paper, we are accus-
ed that we are trying to suppress
freedom of the press; but if we give
newsprint like this, some malpractice
takes place. Then again my hon.
friend, Shri Madhu Limaye, thinks
that we are at fault,

st wg Gamd@ : AT @17 wad
e G FFA 3 | BoIT A T8 7Y
FST AIF IHE FI3T % 5 |

SHRI I. K. GUJRAL: Therefore, in
regard to both things, the position
becomes very delicate. At one stage
we had thought and we were follow-
ing for some years the practice that
whenever a new paper was started, we
asked them first to start it and then
come to ug after three months or six
‘months for the newsprint. Then they
came with the complaint as to on
what they should print their paper for

VAISAKHA 10, 1896 (SAKA)

.difficulty has arisen.

fictitious news-
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the first three or six months. So we

changed the policy. We said we will
give it from the very beginning. When
we give it from the very beginning,
this happens. If you will read the
allegation in the Economic Times, you
will see that basically it is against
those papers which have got newsprint
quota as new papers. Therefore, that
Now we are
again thinking of revising the policy
and coming back to the original policy
that we do not give newsprint in the
beginning.

Now Shri Pilop Mody . doeg
agree.

SHRI PILOO MODY (Godhra): Of
course, not,

.not

SHRI I. K. GUJRAL: I am quite
willing to sit with my - friends from
the Opposition and discuss this issue
as to what should be our policy in
regard to the newspapers.

SHRI PILOO MODY: See me at one
O’clock.

SHRI 1. K. GUJRAL: It is not very
safe to see him at one Q’clock; he is
not very sane at that time,

Th'erefore, I would submit that this
is the dilemma we are faced with.

"~ So far as the officialg are concerned,
I do not think my friend is right be-
cause np official ever recommends
allocation of newsprint. The policy
is very clear. We follow that but if
any official is found guilty, I can only
assure the House that he will not be
spared. '

My friend Shri Madhu Limaye then
pointed out certain things in respect
of Bennett Coleman. The Boarq of
Directors of Bennett Coleman  has
been constituted by the High Court
of Bombay andg not by the Govern-
ment of India. Therefore, thgse gene-
ral allegations have to be viewed in
that context. . .

o wy formg @ FiOT & A TATFRT
g
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My friend has also pointeq out that

papers like Pratipaksh are not given

newsprint. I think there he ig not
right,

st w9 foma : #F FRT AT
W g |

sftmifo o TAUR : FATHHT

T FW G, AT AT A8 2 & AN
Fiferw F7 & f5 9T F 1 17 9w 3 =@
‘Afara’ &Y AT TR A 416 &7 w@ar
g | g ar T9r @ FI UF AET
ST AT E, FHAR AT E 1

SHRI ANANTRAO PATIL (Khed):
Sir,—(Interruptions)-—as my name
has been taken by Shri Madhu
Limaye, I would like to make a clari-
fication, for the information of the
House and the Governmert alse, as
far as the STC, Bombay, is concerned,
the atihorwisalions are issued by the
Press Reglsu ar on STC, Bomhbhay., The
newspa 2 10 8o to 1;(*

cr Soms ?i the off

el
ST

e

de huve s with t‘ i li_D agd its
&8s we:l az th: imnort houJ-s

Suprose, if I am 1o gei ny news-
print guota on Monday, then I am

acked to come on Tuesday or Wednes-
day. I have to stang in the line for
three days, because I am not clearing
my gocds through their - clearing
house. That is what is happening in
Bombay.

SHRI DHAMANKAR (Bhiwandi):
Mr. Speaker, Sir, it wag very shocking
to read in the Economic Times about
the racket in newsprint which is being
indulged in by the press people the
publishing houses and the press itself,
Up till now, we were thinking that
the press is abeve board, and it was
expected to propesate w=ws ang curb
this btlackmarketing and racketing
practice but actually when we find out
parctice but actually when we find
that the press in alse indulging in
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racketing and blackmarketing, it shows
how things are happening in this coun-
try.
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I have read the statement of the
hon. Minister very carefully and I fail
to understand how in spile of checks
and counterchecks in the Ministry of
Commerce and the office of the Regis=
trar of Newspapers, thig blackmarket-
ing continues to go on, on a very
large scale. i

_In spite of restrictions of newsprint,
some English newspapers from Delhi
and Bombay continue to have. eight
pages for nearly fiveg days a week,
while others have enforced a restric-
tion to only four pages; and not only
that; they drop one issue in a week.
It seems that the affluent newspapers
owned by monopolists have cither
hoarded huge stockg of newsprint or
they have some sort of arrangement
and understanding with the Registrar
of Newspapers and the Ministry of
Commerce by which they manage to
gei surpius newsprint beyond iheir
quotn. Those newsnpapers and periodi-
cals such as Sadhane and Antar Bha-

rati in riaratni and ciher Ineglish pe-

riediealy who stiietiy go by reguls-
tions hawa {5 suffer whila those who
{nka —ceourse to malpractices manage
to gel enough newsprint for their
dailies as w=1l as special numbers.

Magarzires ang periodicals specialised
in cinema film stars do not find any
dearth of newsprint and they continu-
ously issue special numbers on vari-
ous occasions. If we are really short
of newsprint, then the Government
must see that the regulations are
strictly enforced and there are no
loopholes left either with the Regis-
trar of Newspapers or with the Min-
istry of Commerce and plug all the
loopholes.

In this context, I would like to ask
the following questions; whether
newsprint quota is allotted on the
circulation basis or on the basis of
pages the newspaper was issuing until
the date of enforcement of regula-
tions; have the Government examined
the credibility and bona fides of all
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the newspapers and periodicals who
are allotted newsprint quota; i3 it a
fact that some big units have hoard-
ed newsprint and are supplying it to
newspapers and periodicals professing
a particular ideology; is the Govern-
ment aware that blackmarketing in
newsprint is rampant and, if so, what
steps Government intends to take to
curb blackmarketing in newsprint.
The hon, Minister has stated that CPI
enquiry will be instituted. Till it is
over this racket would continue. 1Is
the Government thinking of importing
more newsprint? What it the ton-
‘nage and when is it expected? Is the
Government envisaging new unitg to
be put up in the country to meet the
shortage? What steps does the Minis-
ter intend to take to enquire into the
racket which hag recently come to
limelight? Do ‘the newspapers and
periodicals which have stopped pub-
laction still continue to get their
quota? What immediate steps the
Minister will take to curb malprac-
tices? There is one more malpractice.
Newsprint is imported in rolls and
some surplus, admittedly is there, for
damages on the surface, cuttings, etec.
That newsprint is sold in the black-
market. I would request thé Minister
to take proper steps to check those
malpractices.

SHRI I. K. GUJRAL: Allocation of
newsprint for the current period is on

the basis of perfomance for the last

year, circulation as well ag nages.
The policy was on the total perfor-
mance minus thirty percent, This
was allotted to the newspapers and
periodicals, I do not know what my
hon. firend means by bonafides. So
far as managerial bonafides are con-
cerned we try to get the ABC certi-
ficate or the Chartereq accountants
certificate or a certificate on circula-
tion. One of these three things is
taken into account, Even then there
are certain malpractices.

SHRI DHAMANKAR: They are re-
gistered, but they are not published.

SHRI I. K. GUJRAL: We take strict
action in caseg that come to our notice.
627 LS—S8.
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We have sent some cases to CPI en-
quiry also. About hoarding, I do not
think that there is any hoarding. But
a stage has come. There was buffer
stock available with big papers some
years ago; that buffer stock is taken
account of ang the whole quantity is
made good. About the import of more
paper, I wish we could it is just not
available. About setting up of manu-
facturing capacities I have said ear-
lier in the House that some factories
are being set up. If there is some
damage to newsprint, that is damaged
at the cost of newspaper. It is be-
cause we give a certain percentage
only for damage as damages in
printing; if there is anything over and
avobe that, that is on the accousnt of
the newspaper itself.

SHRI DHAMANKAR: The surface
of the roll is damaged. More quan-
tity .is sold under that name.

SHRI I. K. GUJRAL: It is not for
me to decide. Suppose a newspaper
is entitled to 100 tonnes. What we
do is this. We calculate their allo-
cations. We calculate their quota and
allow cutting damage, etc. which is
called genuine damage during transit.
during printing, ete. Sometime before
it used to be ten per cent and we
have now reduced it to 6 or 7 per
cent, if I remember right. That is
what is generally done.

SHRI JYOTIRMOY BOSU: This
racket is widespread. The shortage
to my mind is very marginal. But
artificially it is being magnified in
order to enable blackmarketeers to
make hay while the sun ghines. Today
I am told the control price ig Rs. 2800
per tonne and in the blackmarket it
goes to 4500 or even Rs, 6000 per
tonne. Malpractices are done through
four broad counts and they are known
to the Government for years. They
are fully informed of it. They have
done it with a purpose in mind be-
cause the biggest newspapers are in
connivance with some corrupt qfﬁcia]s
in the Office of the Registrar of News-
papers. Secondly it is done through
STC, thirdly, through inflated circu-
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lation ang fourthly by malpractices
adopted by private importers who
number about twelve. Talk of world
shortage creates panie and there also
the Government cannot get out of the
responsibilty. The Government have
encouraged blackmarketters in every
gphere of life. Therefore, Sir, they
have deliberately bungiled in the im-
portation of newsprint and kept the
production of Nepa to a fraction of the
built in capscity. Since the allot-
ment and distribution system has
been deliberately kept in an extremely
complicated and unclean manner, the
Registrar of Newpapers fixes the
annual quota on a theoretical circu-
lation basis and the influential news-
papers manipulate the circulation
figures and take the maximum news-
print quota that they can get. They
have been talking about diffusion of
ownership for the last so0 many years,
But we wunderstand their kindness.
sympathy and friendliness 1o the big
tycons who are the biggest consumers
of newsprint They are aot coming
forwerd because they do not want to
disturb the set-up for their very poli-
tical existence. Unless they can con-
trol the mass media, they cannot curb
the activities of the Opposition They
are doing this

Now, Sir, they are allowing new
editiong from new places Mr Gujral,
will you be able to tell us, if you have
real shortage of newsprin!, how new
editions are being allowed to be taken
out and will you also be able to en-
Jighten the House how top many
newspapers are being allowed to take
out many editions from the sam# city
throughout 24 hours”® This is possible,
because there is no real intensive
physical check of the circulation.
There 13 the Circulation Officer whom
I call the VIP in the newspaper
world I have known Circulation
Officers being put up in Grant Hotel,
Calcutta at the cost of big tycoons
owning néwspapers. In regard 0
each Circulation Officer, i you emrry
out a probe of his assets; you will

circulation?
self would be able to make out from
the press report, oiicially circulated.
This is up to 1872. We do not have
anything after that. On page 11, it
SAYys;

“The newsprint allotted to daily
newspapers in 1971-72 amountedq to
1,863,000 MT forming 87 per cent of
the total allocation.”

This is to daily newspapers. 8o,
this certainly is one of the biggest
trades ang the Government 1s fully
aware of this. 1 can assure about
this I am not exaggerating at all
We are told, somebody in Bombay,
somebody who 1s interested posted
some letlerg to some of the genuine
allottees, genwne ip the sense hsied
allotiees, and those letters came back
with a marking ‘addresaee not known,
addressee not traceable’ Sir, the
corrupt officials with the collabora
tion of dis-honest businessmen—again
they are very close to the ruling
party; most of them are—produce
fictitious allocation and get quotas re-
leased from the Government. Two
STC officals from Bombay were
sending lettery to genuine allotiees
stating ‘we can give you more of
newsprint provided you give us the
business of handling your newsprint',
Sir, with all their professed dus-
approval of black-marketing and eco-
nomic offences, so far, what they
have done is, transterring these two
STC officials This is Hke what hap-
pened in the case of Mr. Baleshwar
Prasad After all this, he is goinf
on leave Ta should be gent to
Simla so that he can cool his heels
This is what the Government Is cap?-
ble of doing. 1 am coming back 1©
STC officials. I have travelled back
from 8'mla. They talk about diw-



blackmarketing in newsprint,
cause they want political dividend out
of newspapers.

13 hin

Take, for example, the case of
Ananda Bazar Patrika, which was
caught red-handed blackmarketing in
4500 maunds of newsprint, Shri
Gujral's letter is still with me. Why
do you not prosecute them® 1If you
prosecute them, Apanda Bazar Patrika
having the largest circulation in eas-
tern India, they would not say good
things about the Congress. So, they
hesitate to take action.

Again, take the case of Basumati of
Shri AL K. Sen It was detected in
1867. The prosecution order came
anly in 1974, and that too because
Pressure was coming from West Ben-
gal Congress that Shri A K Sen wa
creating trouble, could you prosecute
him. From 1987 to 1874 Basumai:
was doing blackmarketing in news-
print, and Shri Gujral knew it fully
well. But the whole thing was kept
pending till such time when Shri
Siddhartha Shanksr Ray wrote that
Shri A. K, Sen is creating political
problems in West Bengal, 50 why not
Prosecute him. [ want answerg to
all my questions.

SHRI I, X, GUJRAL: Bir, you and
T have knewn Shri Jyotirmoy Bosu
for a long period,

MR. SPEAKER:
Well by now,

SHRI ], K GUJRAL: Most of
What he says maturally needs no
veply. In order to coinvince him-

I know him too
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self, he keeps on repeating things
which he knows are patently wrong.

SHRI JYOTIRMOY BOSU: Re-
garding Ananda Bazar Patrikg I will
supply all the papers tomorrow. He
was caught red-handed.

MR, SPEAKER: Let the Minister
reply; have the patience to listen.

SHRI 1. K. GUJRAL: For instance,
he I8 very much concerned about
Boasumati today and he is very happy
it is being prosecuted. But I think he
will remember that he was more keen
than Shri Siddhartha Shankar Ray,
that no action should be taken . ..

SHRI JYOTIRMOY BOSU: 8ir, may
I point out . . ..

MR. SPEAKER: 1 would request
him to resume his seat. He speaks
so much and when a reply comes, he
tries to contradict every minute. He
has to get the habit of listening.
Why does he not have the patience
to listen? Why has he developed
this habit recently? This was toier-
able to some extent, but not on
every occEsion.

SHRI ATAL BIHARI VAJPAYEE:
Sir, when we speak, we do not mus-
lea]l others We speak atout facta

MR. SPEAKER: That you cannot
understand yourself. We understand
it very well

SHRI JYOTIRMOY BOSU: Sir, on
a point of submission. I have made
two categorical allegations. Firstly,
though Shri A. K. Sen was caught
red-handed, why no action was taken?
bhe wag not prosecuted for seven
years? Secondly, even though
Ananda Bazar Patrika was caught
redhanded, why no action was taken?

SHRI I. K. GUJRAL: So far a»
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going on.
the system of enguiry that we follow

i
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So far as the Ananda Bazar Patrika
iz concerned, I have written to him
that the case does not lend itself to
prosecution, That is why we did not
proceed with the prosecution,

SHI JYOTIRMOY BOSU: What he
says is untrue.

MR. SPEAKER: My trouble is
that you are too near me.

SHRI JYOTIRMOY BOSU:
shift somewhere, if you want.
seat wag allotted to me,

I can
This

MR. SPEAKER: It does not mean

that you keep on shouting all the
time.

SHRI JYOTIRMOY BOSU: Shout-
ing is the last thing I do.
SHRI I. K. GUJRAL: ©Now,, Sir,

you will agree with me, on the basis
of this statement, how truthful he is
in making the statements.

MR.- SPEAKER:

I cannot express
any opinion. You can answer him
yourself. I have any own opinions
about him.

SHRI I. K. GUJRAL: He has ask-
ed me a question regarding new edi-
tions and new papers which have
been published by some chain news-
papers in the "course of this year.
This is not for the Government to
decide. The Government has no po-
wers to decide whether the papers
will have now editions or not. The
Supreme Court judgment is there.
It has given these powers to them.
It is not a question of my reaction,
my liking or disliking, and to see
whether they are printing neyw edi-
ions within the newsprint allocated
to them although it has meant also
that gome of their papers, old. edi-
tions, are suffering. For instance, one
paper which has publisheq new edi-
tions is mow finding itself in a great
deal of difficulty—it is the Beombay
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edition—and they feel that they may
not be able to coninue that edition.
I think, it is not a good managerial
policy on their part to over-siretch
themselve; and to think that, later
on, the Government will come to
their rescue which the Government
finds it very difficult to do although
we would like all the papers to con-
tinue. In spite of the difficulties of
newsprint, we have not allowed a
single paper to close down in the
course of the year and we have not
allowed a single journalist to he
retrenched in the course of this year.

Everything else that my hon,
friend has saiq is not very much re-
lated to the issue before wus, whe-
ther the mnewsprint shortage is a
bogey or not, whether the diffusion
will come or not, and there will be
other occasions -for me to reply tlo
these things.

-~ SHRI SAMAR GUHA. Sir, the
news-item that appeared in the Eco-
nomic Times at least exposed a big
scandal, a big racket, in newsprint
and also black-marketing in news-
print. If the report is correct which
says that out of 3000 newspapers and
periodicals, about 25 per cent of
them are either bogus or not-
existent, it means about 750 of these
newspapers and periodicals are either
bogus or non-existent, If it is so, it
can be asumed that as regards the
import allocation of newsprint, near
about 25 per cent of thig allocation
goes into the black market, ard it
can also be assumed that this i1s one -
of the reasons for scarcity of news-
print,

There is another aspect also. It is
known to the hon. Minister that all
the big newspapers particularly, not
the monhtlies
ang weaklies, get a certificate from
the Audit Bureau of Circulation and,
on the basis of that, the Government
just accepts the circulation and, on
the basis of their circulation, the Gov-
ernment gives them a quota of news-
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print. It is also known that 'most of
the big newspapers and a number of
weeklies also indulge in black-market-
in mewsprint.

Now, on the basis of newsprint
imported and also on the basis of in-
flated circulation shown by the A.B.C,
on these two counts, we find that
the scarcity of newsprint created in
this country is considerably artificial.
On the basis of that artificial scarcity,
there is a rise in the prise of news-
papers. These mnewspapers ale €X-
ploiting the common people because
it is we who have to pay for the
rise in newspaper price, it is the
common people who have to pay for
the rise ip price of newspapers.

I would like ‘o know from the hon.
Minister, firstly, whether they have
published the names of newspapers in
India and their circulation alsu. I
also want to know from the hon.
Minister whether the allccation of
quota of newsprint to each and every
periodical and also to each newspaper
will be published so that it can be
brought before the scrutiny of the
public at least,

Secondly, I want to know from
the hon. Minister about the ABC,
whether the Government has some
vigilance or some machinery @ go
into the report of ABC. ABC can be
influenced as the big newspapers do
it very easily. Why, even small
newspapers also do it very easily. So,
I want to know whether the Govern-
ment has any machinery whatsoever to
check the figures that are being certi-
fied by the ABC.

Thirdly, T want to know one thing.
The hon. Minister has at three places
said—the Government are painfully
conscious of the misuse and secondly,
there are reports of non-existent and
bogus newspapers and thirdly of the
misuse of the quota and finally. the
Minister has also accepted the kbasis
for the report in the Economic Times
as actually correct. If it had been
otherwise, the Government would
not have instituted a CBI inquiry.

VAISAKHA 10, 1896 (SAKA)
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On the basis of this information
given in this reply, I want to know
from the hon. Minister some clarifi-
cation, According to the reply g.ven,
in the month of December two Bom-
bay STC officials were transferred
from one Department to another
which shows clearly that at least the
STC knew about the matter of cer-
tain black-marketing and racketeer-
ing in newsprint as early as Deceni-
ber. If it was so, I want to know
from the hon. Minister whether this
racketeering and blackmarketing on
the basis of bogus newspapers came
to the attention or knowledge of the
Minister of Information and Broad-
custing in the month of December.
If it was done in the month of De-
cémber (Interruptions) There
were some reports that some SIC
officials in Bombay were indulging in
blackmarketing. Op the basis of that
report, Delhi STC officials took cer-
tain steps against them. And, these
steps were very lightly taken. What
dig they do? Then only transferred
them from one Department to an-
other in the same place, I want to
know from the hon, Minister whe-
ther this information was communi-
cateq to the Ministry of Information
and Broadcasting by the Ministry of
Commerce in the month of Decen.-
ber. If he wags informed, what steps
did the hon. Minister take in the
month of December? 1 also want to
know when the CBI inquiry has been
instituted.
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As I raised the point earlier, in
this whole big racket of scandal, one
person is the Registrar of News-
papers. He is also not responsible
because he acts on the basis of the
recommendations of the officials.
Then some authority in the Com-
merce Ministry makes the allocation
of the quota, either of indigenous
production or of imports. These allo-
cationg are operated by the STC offi-
cials in Bombay and Calcutta. I do
not know whether the STC officials
are there to deal with the STC
gueta,
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Thirdly, not énly irregularities but
certain serlous charges came to the
notice of the Dellu STC which tovk
1t hghtly and ordered the tramafer of
the officials from one Department to
the other What a hornble thing 1s
it? The charge 15 that 25 per cent
of the newsprint has been misusced

This 15 only one part. The other
part 1s that the STC officials at Bom-
bay as aiso STC officials at Delhi
and officials of the Commerce Min-
istry are also responsible and with-
out getting their explanation and
without getting the wnformation fiom
the Mimstry of Commerce, I ao not
know how we can pwpoint who are
1eally responsible for this black-
marketing

For that reason I want to know
when he came to know of it, whe-
ther he was mnformed in the month
of December and whether he inquit-
ed why such light action—it 1s not a
punishment—such as transfernng the
officials from one Department to tne
other was taken and lastly why the
matter wes taken so lhghtly I aiso
want to know whether you got this
information from the Minstry of
Commerce and if so, what steps were
taken Finally, what steps are you
going to take 1o cooperation with
the Mimmstry of Commerce to take
serious steps agamnst the Registirat,
the authority who approved this bt
and also the Bombay and Delhi 51C
officials

SHRI I K GUJRAL A; a sad in
the beginmng, so far as I am aware,
the Munistry of Commerce has told
us that they have already init.ated
imnvestigations ino the allegations
made against the STC officials and &8

18 the deeper probe, they
able 1o look into the whole thing

somumwmtndnﬂm—
ftion and Broadessting is concern-
d.wldomthvemymm
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to us in the month of Decom-

taking action does
not know if any action was taken or
even whether the Ministry of Com-
merce knew of it in December aor
not, 1 cannot vouch for it. I think
my hon friend may ssk them this
question or I will pass on thig infor-
mation to the Ministry of Commerce .

SHRI SAMAR GUHA: You have
said that in the month of December

there were reports.

SHRI 1 K GUJRAL, That 1s why
they passed on thig note to me on
the basis of the action they have al-
ready initiated

At the moment, ag-.] already told
you, every year the list of news-
papers in India is approved by the
Regmwtrar of Newspapers The Re-
gistrar’s report comes in two volumes
There is another volume which gives
details of all the newspapers and
periodicals pubhished in India Out
of these, approximately, we have in
India about 11,000 newspapers and
periodicals, but only 700 newspapers
and 1800 periodicals apply for news-
prnt and get the newsprint Oth-rs
do not apply

The mam difficulty that has arken
m thys story which 11 aiso the allege-
tion is that new papers indulge 1o
this more That is why, as I sav
the policy needy a re-thinking bc-
cause even last years 268 new papeis
got themselves registered ang obvi-
ously, when 263 papers get them
selves registered, there is gomethnp
worth worrying about apd worth

about,
but, definitely,
must be established That is why '
have offered that 1 am willivg &
discuss with tbose Members of b
Opposition who are intevested in th
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not discharged the responsibility they
are calleg upon to do.....

SHRI SAMAR GUHA: If you per-
mit me, Sir . ..

MR. SPEAKER: PFlease have
patience. You are a folly mature
gentleman. Kindly have patience 1
am not prepared for interruption
every now and then.

SHRI1 1. K. GUJRAL: 1 very much
1egret to gay and I say it with a great
deal of pain that, by and large, the
complaints are against small papers
and the Registrar of Newspapers is
taking action. Most of the mal-practi-
ces we have found in the case of small
newspapers. I say it with a great
deal of pain and anguish because our
policy 1s to help the small news-
papers and unfortunately, this is
what 1s happening. That 18 why we
will need more vigilance in thal sec-
tor. It 15 no use applying the vigi-
lance to the other sector, whatever
be the views of others There, the
difficulties may be lesser and 1 ignore
that area where difficulty has not
become visible. Even the story of
the Economic Times iz based on that
sector more to which we cannot afford
to close our eyes any more.

13.19. hre.

RE STRIKE BY RAILWAY EMPLO-
YRES

SHR] 8 M. BANERJEE (Kanpur):
We have already given notices. ..

ot wpm g wreddt (Furfae)
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g gram € o ¥ fawr §) w¥w
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mh X g qew st @ few
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wE wet & vy fewrw an far g
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SHRI S. M. BANERJEE: You kindly
hear us for two minutes.
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I am not allowing any Member.  §
have not allowed any Motion or anw
discussion 1 am not calling any hon.
Member.
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